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10.03.2005 Present : The ilon'ble Mro Justice 
a .Sivaraján.Vice-Chairman 

The Ifonbie Mr.K.V. 
.prahladan. Member (A) 

At the request of Na. U. Das.. 
learned Addi. C.G.S.c. for the respondii. 
ents. the 0*80 is adjourned. List in 
04.04.2005o In the meantime, the 

respondente may file written statement, 
If any. 	 . 

Ii 	C/V  

Member (A.) 	 Vice"Cha.trm.n 
g t( 	 -. 	 mb 

4.415 . 	Post the matter on 11.4905 
before the Division lerich. 

, 

• 	 Vice-Chairman 
im 

11.04.2005 	Heard Mr.A.&hmed, learned counsel 
for the applicnt and also )W.A4(.Chau. 
dhurj. learned Addl.c.G..$i. for the 
respondents, 

Order is. reserved.. . 

Member 	 . \ Vice.Chairmjn 
bbjj 
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O.A. 267/2004 

Trthunal 
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09.06.2005 	
Judent de1ivd in open Court, 

kept "in separate sheets. The application 

- 	 I is disposed of. 
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The Unin of India and others 
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Mr A.K.Chaudhuri, Addi. C.G.S.C. 	
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TI-t1 HON 1  BjiE MR0 JUSTICE G. SIVARAJAN, VICE-CHAIRMAN 

THE HON'BLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Wheter Reporters of local paperS may be allowed to see tb 

judqrieflt ? 

To b referred to the Reporter or not 

3 Whether their LordshipS wish to se tIe 
fair  co2y of the 

Judg;neflt ? 

4. Wheher the judqment is to be circulat to the othr enchQS ? 

.Judmeflt delivered by ionbe Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.267 of 2003 

Date of decision: This the 	W¼i day of June 2005 

'The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman 

The Ho&ble Shri. K.V. Prahladan, Administrative Member.  

Shri Radha Kanta Sinha, 
MES No.265091, 
Assistant Engineer (Civil), 
AGE B/R-1, 
Office of the Garrison Engineer, Umroi, 
Umroi Military Station, 
Barapani, Shillong, Meghalaya. 	 ......Applicant 
By Advocate Mr A. Ahmed. 

- versus - 

1, The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
101 South Block, New Delhi. 
The Chief Engineer, 
HQ, Shillong Zone, Spread Eagle Falls Camp, 
Shillong. 
The Garrison Engineer, 
Umroi, Umroi Military Station, 
P.O.- Barapani, Shillong, Meghalaya. 
The Area Accounts Officer, 
Ministry of Defence, Bivar Road, 
P.0.-Shillong, Meghalaya. 	 . . . .. .Respondents 

By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

OR D E R 

SIVARAJANS J. (V.C.) 

The applicant, an Assistant Engineer (Civil) uner 

the Ministry of Defence posted at Umroi (Meghalaya) under 

the respondent No.3 has filed this application seeking for 

direction to the respondents to pay Special (Duty) 

Allowance (SDA for short). According to him he was 

originally appointed in the North Eastern Region; he is 

saddled with All India India Transfer liability and All 

India common seniority in terms of his offer of 

appointment which was accepted by him; he was transferred 

11 
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from North Eastern Region to outside the region and from 

outside region he was retransferred to the North Eastern 

Region, i.e. he was transferred from the Office of the 

Garrion Engineer (I) (Navy)(Maint) Minnie Bay, Post Blair 

tothe Office of the Garrison Engineer, Umroi, Barapani, 

Shillong on 25.1.2002. According to the applicant an 

employee hailing from North Eastern Region initially, but 

subsequently transferred out of North Eastern Region and 

reposted to North Eastern Region would be entitled to SDA. 

He, in support, relied on the decision of this Tribunal in 

O.A.No.56 of 2000 and O.A.No.301/2003, besides other 

cases. 

We have heard Mr A. Ahmed, learned counsel for the 

applicant and Mr A.K. Chaudhuri, learned Add,l. C.G.S.C. 

appeating for the respondents. 

The question regarding the admissibility to SDA to 

Central Government Civilian employees was considered by 

this Bench 'in a batch of cases and in the judgment dated 

31.05.2005 in O.A.No.170 of 1999 and connected cases, the 

governing principles regarding the grant of SDA was stated 

as follows: 

52. The position as it obtained on 5.10.2001 by 
virtue of the Supreme Court decisions and the 
Government orders can be summarized thus: 

Special Duty Allowance is admissible to 
Central Government employees having All • India 
Transfer liability on posti.ng  to North Eastern 
Region from outside the region. By virtue of the 
Cabinet clarification mentioned earlier, an 
employee belonging to North Eastern Region and 
subsequently posted to outside N.E. Region if he 
is retransferred to N.E. Region he will alsobe 
entitled to grant of SDA provided he is also 
having promotional avenues based on a common All 
India seniority and All India Transfer liability. 
This will be the position in the case of residents 
of North Eastern Region originally recruited from 
outside the region and later transferred to North 
Eastern Region by virtue of the All India Transfer 
Liability provided the promotions are also based 
on All India Common Seniority. 

53. 	
1 Further payment of SDA, if any made to 

ineligible person till 510.2001 will be waived." 
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The applicant has stated that he is a resident of 

North Eastern Region and his original appointment which 

as in the North Eastern Region with All India Transfer 

liability and All India Common Seniority as part of the 

service conditions; that pursuant to. this liability he had 

been transferred from North Eastern Region to Port Blair 

and from there he was retransferred to the North Eastern 

Region and therefore, he is entitled to the grant of SDA. 

Since this matter was taken up for orders at the 

admission stage itself the respondents did not get an 

opportunity to file their written statement. 

In the circumstances it is necessary for the 

respondents to verify the correctness of the factual 

details stated by the applicant to decide as to whether 

the applicant would fall within the governing principles 

stated in the common order of this Tribunal mentioned 

above. Accordingly we direct the respondent No.2 to 

consider the claim of the applicant for grant of SDA in 

the light of the governing principles stated by this 

Tribunal in the common order dated 31.5.2005 in 0.A.No.170 

of 1999 and connected cases after ascertaining the factual 

details and to take a decision in the matter within a 

period of two months from the date of receipt of this 

order. The decision so taken will be communicated to the 

applicant immediately thereafter. 

The applicant will produce this order before the 

respondent No.2 for compliance. 

The application is accordingly disposed of. No 

order as to costs. 

K. V. PRAHLADAN 	 G. SIVARAJAN 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

* 
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	(7 1 OF 2004. 

BETWEEN 

Shii Radha Kanta Sinha, 

Applicant 

-Versus- 

TheUnionoflndia & Others 

Respondents 

LIST OF DATES AND SYNOPSIS: 

Annexwe-A is the photocopy of extract of Office Memorandwn 

dated 14-12-1983. 

Annexure-B is the photocopy of Office Memorandum 

No.F.No. 11 (2)/97-E4I (B) dated 22-07-1998. 

Amiexure-C is the photocopy of the Office Order MES/12/2002 

Dated 25th  Januaiy 2002. 

Anuexure-D is the photocopy of Letter No.20-12-19999-EA-1-

1799 Dated 02-05-2000. 

Armexure E, F & G are the photocopies of the Judgment and 

Order dated 19-03-2001, 25-04-2003 and 17-02-2004 in 

O.A.Nos.56/2000, 11/2003, 30/2003 and O.ANo.30 1/2003 

respectively passed by this Hon'ble Tribunal. - 

This application is not made against any particular order but 

praying for a direction from this Hon'ble Tribunal to the Respondents for 

payment of Special Duty Allowance to the Applicant as per Government 

of India, Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02- 
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05-2003 and also as per other similar judgments passed by this Hon'ble 

Tribunal in O.A.No.56 of 2000, O.A.No. 11 of 2003, O.A.No.30 of 2003 

and O.A.No.301 of 2003. 

RELIEF PRAYED FOR: 

That the Hon'ble Tribunal may be pleased to direct the 

Respondents to pay the Special Duty Allowance to the Applicant. 

To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

IPTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble 

Tribunal deem fit may pass any order or orders. 

hi 

LI 
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CENMPTRATVE TRIBUNAL, 

GUWAHATIBENCH,GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
AflWNTgTI)ATTVV T1)IRh1!JA T. ACT 1QQJQ 07 
aw s..aaa. .a..., a aua a a V S a aaa.sji irate fl%.' a 

ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shri Radha Kanta Sinha, 

MES No.26509 1, 

Assistant Engineer (Civil), 

AGE B/R-1, 

Office of the Gamson Engineer, 

Umroi, Umroi Militaiy Stat on, 

P.0.-Barapani, Shillong, Megbalaya, 

Pin-793 103. 

Applicant 

-AND- 

The Union of India represented by the 

Secretary to the Government of India, 

Ministry of Defence, 101 South Block, 

New Delhi-i. 

The Chief Engineer, 

HQ, Shillong Zone, Spread Eagle Falls 

Camp, Shillong-793001. 

The Garrison Engineer, 

Uniroi, Umroi Militaiy Station, 

P.0.-Barapani, Shillong, Meghalaya, 

Pin-793 103. 

The Area Accounts Officer, 

Ministxy of Defence, Bivar Road, 

P.0.-Shillong, Meghalaya. 

Respondents 
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DETAILS OF THE APPLICATION PARTICtTLARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is not made against any particular order but 

praying for a direction from this Hon'ble Tribunal to the Respondents for 

payment of Special Duty Allowance to the Applicant as per Government 

of India. Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-

05-2003 and also as per other similar judgments passed by this Hon'ble 

Tribunal in O.A.No.56 of 2000, O.A.No. 11 of 2003, OA.No30 of 2003 

and O.A.No.301 of 2003. 

JURiSDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

/ 
LIMITATION: 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. 

4.2) That your Applicant begs to state that he is working as an 

Assistant Engineer (Civil) under Ministiy of Defence. He is a Defence 

he is now 

postedatUmroi(Meghalaya) under the Office of the Respondent No.3. 

4.3) That your Applicant begs to state that the Government of India, 

Ministiy of Finance, 1)epartment of Expenditure granted certain 

4 
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improvements and facilities to the Central Government Civilian 

Employees of the Central Government serving in the States and Union 

Teriitories of North Eastern Region vide Office Memorandum 

No.20014/3/83-IV dated 14-12-1983. In clause II of the said Office 

• (Memorandum Special (Duty) Allowance was granted to Central 

Government Civilian Employees, who have All India Transfer liability at 

the rate of Rs15% of the basic pay subject to ceiling of Rs.400/- (Rupees 

Four Hundred) per month on posting to any station in the North Eastern 

Region. The relevant portion of the Office Memorandum dated 

14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All India 

Transfer liability will be granted a Special (Duty) Allowance at 

the rate of Rs25% of basic pay silect to a ceiing• of Rs.400/-

(Rupees Four Hundred) only per month on posting to any station 

in the North East Region. Such of these employees who are 

exempted from payment of Income Tax, will however not be 

eligible for the Special (Duty) Allowance, Special (Duty) 

Allowance will be in addition to any Special Pay and for 

allowances already being drawn subject to the condition that the 

total of such Special (Duty) Allowance plus Special Deputation 

(Duty) Allowance will not exceed Rs.400/- (Rupees Four 

Hundred) only per month. Special Allowance like Special 

Compensatory (Remote) Locality Allowance, Constmction 

Allowance and Project Allowance and Project Allowance will be 

drawn separately." 

The Govt. of - India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No.F.No. 11 (2)/97-E4I (B) 

dated 22M7-1998 continued the said facilities as per recommendation of 

the Fifth Central Pay Commission. 

Annexure-A is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

Annexurc-B is the photocopy of Office Memorandum 

* 	No.F.No. 11 (2)197-E-IT (B) dated 22-07-1998. 
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4.4) That your applicant 1begs to state that he is saddled with All India 

Transfer liability and seniority in terms of his offer of appointment and 

with the said liabilities he has accepted for All India Transfer liability 

and seniority as per his appointment letter. 

4.5) That your Applicant begs to state that he is saddled with All India 

Transfer Liability in terms of their offer of Appointment and with the 

said liabilities he has accepted the transfer order of posting from North 

Eastern Region to outside of this region and also from outside of this 

region to the North Eastern Region. He was transferred from the Office 
- 

of the Office of the Garrison Engineer (1) (Na) (Maint.) Minnie Bay, 

'vl1ort Blair to the Office of the Garrison Engineer Umroi, Umroi Military 

Station, Barapani, Shillong vide Office Order MES/1212002 Dated 25 th  

• January 2002. Therefore, the Applicant in practice saddled with All India 

Transfer Liability and in terms of Office Memorandum dated 14-12-

1983 and he is legally entitled for grant of Special (Duty) Allowances. 

Annexure-C is the photocopy of the Office Order MES/12/2002 

Dated 25 th  Januaiy2002. 

4.6) That your Applicant begs to state that as per Cabinet Secretariat 

Letter No.20-12-1999-EA-1-1799 dated 02-05-2000 it has been clearly 

stated that an employee hailing from NE Region, posted to NE Region 

from outside will also be entitled for Special Duty Allowance. 

Amiexure-D is the photocopy of Letter No.20-1.2-19999-EA-1-

1799 Dated 02-05-2000. 

4.7) That your Applicantbcgs to state that similarly situated persons 

have earlier approached this Hon'ble Tribunal by filing O.kNo.56/2000 

and this Hon'ble Tribunal vide its Judgment dated 19-03-01 in the said 

case has stated that an employee hailing from NE Region initially but 

subsequently transferred out of NE Region but réposted to NE Region 

would also be entitled to S.D.A. and similar other copy of judgment 

passed by this Hon'ble Tribunal is also annexed herewith for ready 

reference of this Hon'ble Tribunal. 

N 
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It is worth to mention here that similarly situated person who is 

working under the same Ministiy has already given the similar relief by 

"s Hon'blè Tnbunal in OANo.301 of 2003. 

Annexure E, F & 0 are the photocopies of the Judgment and 

Order dated 19-03-2001, 25-04-2003 and 17-02-2004 in 

OANos.56/2000, 11/2003, 30/2003 and O.A.No.301/2003 respectively 

passed by this Hon'ble Tribunal. 

4.8) That your Applicant begs to state that after posting at Umroi 

Military Station, Barapan, Shillong from Port Blair he had submitted a 

Bill before the Respondent No.4 for payment of Special Duty Allowance 

to him as per Cabinet Secretariat Letter No.20/12/99-EA-1-1799 Dated 

02-05-2000. But the Respondent Nc4 refused to paythe Special Duty 

Allowance to him. He has also send a Legal Notice to the Respondent 

No.4 with copy to Respondent No.2 But till today the Respondents have 

not taken any steps in this matter. As such finding no other alternative 

your Applicant is compelled to approach this flon'ble Tribunal by filing 

this Original Application for seeking Justice in this matter. 

4.9) That your Applicant begs to state that he has fulfilled all the 

criteria laid down in the aforesaid Memorandum regarding payment of 

Special Duty Allowance, hence the Respondents can not deny the same 

to the Applicant without any justification. 

4.10) That your Applicant begs to state that similarly situated persons 

are enjoying this benefit without any intemiption as such the action of 

the Respondents is arbitrary, mala tide, whimsical and also not 

sustainable in the eye of law as well as on facts. 

4.11) That your Applicant submit that there is no other alternative 

remedy and the remedy sought for if granted would be just, adequate and 

proper. 

4.12) That this application is filed bona tide and for the cause of 

justice. 

kJ~- icJ 
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5) GROUNDS FOR RELiEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons and facts, which are narrated in 

details, the action of the Respondents is in prima facie illegal, mala fide, 

arbitrary and without justification. 

5.2) For that, the Applicant is practically having All India Transfer 

liability and seniority as such he is legally entitled to draw Special Duty 

Allowance as per various office memorandums in this regard. 

Si) For that similarly situated persons who are working under the 

same Ministry have been granted the Special Duty Allowance but the 

Respondents are not giving the same relief to the instant Applicant. As 

such, the actions of the Respondents are bad in the eye of law and also 

not maintainable. 

5.4) For that, similarly situated persons have already granted this 

• 	relief by this Hon'ble Tribunal in O.A.No.30 of 2003 and in O.A.301 of 

2003. 

5.5) For that, being a model employer the Respondent cannot deny the 

same benefits to the instant Applicant which have been granted to the 

other similarly persons. As such the Respondents should extend this 

benefit to the Instant Applicant without approaching this Hon'ble 

Tribunal. 

5.6) For that, it is unjust to discriminate among the employee 

similarly placed in the same department and it is also not proper to insist 

on every aggrieved employee to approach the court when the cause of 

action is identical. 

5.7) For that, in any view of the matter the action of the Respondents 

are not sustainable in the eye of law. 

The Applicant craves leave of.this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

I 
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DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tnbunal Act, 

1985. 

MATI'ERS N(YT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances 

stated above the applicant most 

respectfully prayed that Your Lordsbip 

may be pleased to admit this application, 

call for the records of the case, issue 

notices to the Respondents as to why the 

relief and relieves sought for the applicant 

may not be granted and afler hearing the 

parties may be pleased to direct the 

Respondents to give the following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to pay the Special Duty Allowance to the Applicant. 

8.2) To Pass any other relief or relieves to which the applicant 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

$ J  

[1 
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INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble 

Tribunal deem fit may pass any order or orders. 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O. No. 	:- 	 ô 3 
Date of Issue  (tf 
Issued from 

Payable at  

ar1 
LIST OF ENCLOSURES:

G 
 

As stated in Index. 

Verification... 
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VERIFICATION 

1, Shii Radha Kanta Sinlia, MES No.265091, Assistant 
Engineer (Civil), AGE BIR-1, Office of the Ganison Engineer, Umroi, 

Umroi Militaiy Station, P.0.-Barapani, Shillong, Meghalaya, Pin-793 103 do 

hereby solemnly wnfy that the statements made in paragraph nos. 

•3,, ( • % ( . ' o are true to my knowledge, those made in paragraph 
nos. ç ç 1  C. ç> C. 7 are being matters of records are true to 

my information derived there from which I believe to be true and those made 

in paragraph 5 are true to my legal advice and rests are my humble 

submissions before this Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this the day of N ft.114  2004 
at Guwahati. 
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fl  

• :: 

ILorIfl 	Iiis 	, Ijii 	i ,' 1jçjincj 	t h 	I I 	ti I on 	of 	tho  
land 

I . 	 t 

ctovet nmpnt for some I uric 	I he Governnierl I 	appoin ed 

Comritte nder the Chau mn.hip of Secret r v I 'epar tmon I of 

iterwnrrl?c3.id Administrative Reforms, to rcvi w the exIstLni 

a11On,ceS.& Administrative Reforms, to rev,t rw the cxi sti nq 

iii. ipceie 	and 	facil It ie 	adrir issibI c 	L 	.I:hc 	var I 

•  cateciories of Civilian Con t:rol GovernrnenI: cin I cyces rvinr 

in thi& reieri and to suçjçjest suitable imrrevemeiits- The 

ncoinmendations of t h e Committee • have been carf.f Ui ly 

considered by the overnmcnt and the Pr'ident 1 5  now 

• 	• pleasedtodecide as follows 

1) 	Tenure 'of eosti ri1td.Dut3.t ion 

• 	 4 

Thcre wil 	be ti fid i;nurc of pcI::i .i II • jr: at 

. time for off :i.cers with service of hO yeu 	of less arid 

o:1- 2 years at a time for off icers wi rh more than 10 

'ears of service, Periods of leave., Lrn i ni nq • etc - •, in 

excess of 15 days per year wi 11 be cxc Ii di in coirnti ri'i 

• 	 thet enu rc period of 213 years Off I Ce r-., on comp 1 ct: bit 

• 	
•f the 'fl xcd tnu r 	of set-vIce nieri 1: I on cI • above , iri.3V be 

.1 



I 	: 

/ 	-,1 -I  

/ Considered for post19 
tO 	

statiovt of th' I  ?10  

rar as

nove 
orlod of dopUt&'0tt of the Cen 

Lrit 

	

emplOY805 

to the Statec/ lort i'errlt 10 
	the Not 

Ia$t&fl Rec3Ol1 wii çeneN3.i1Y be for' 
	y/I 	Wh).Ch can 

I: 	
tended in excoptiofldl C$OS in 	 °105 

of 

publiC service as we 1 c when the empi 
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Such of those emplOYCOS who are 
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of IncofflO 
Tax will, however, not bc 	
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'f 	/ 	 Uoveitiii,it 	I tiulia 

I- 	 •t 	 Now Oct/il, Oulud Jcily22,'iOiu, 

OFFICE MEMOFIAtIDUM 

L . SUIOCt Allos-rincas aiii Special Fnci!itios (or Civilian Enip!oyons 01 (ho Con a! Govornn,ont sehJV in silo S1i)in 
/ I 	 and 1)0kTouitariu of I/ic NoiIli'Easlorst flojIosi and hi I/ic Andanian& Nicobat and'L s/tadwcp Ciois 

of lL)nds—Recouu,iendat/ons of the Filth Central Pay Commission, 

•W.iih a vitri to alit acting and :eioining competent otlicers for service In the NoithEastèrn Region, Coiipiisiiig 
/4Y the terriloties of Aunachaf Pradesli, Assarn, Manipur, Meghalaya. Mizorain, Nagaland and Tripura, orders were 

itied in'Ihis Minictry's OM, No.2001413183E,lV dated December 14, 1,9133 extending certain allowances and 
other lacIhtis to the Civilian Cantial Government employees scr'iing in this region. In terms of paragraph 2 thereof, 

I Iiiese orciors ahor than those containod in paragraph 1(iv) ibid. were also to apply mutalis mutandis to the Cvilian 
Conitol Govemeiit employees posted to the Andaman & Ntr.obar Islands. These were turiher extended to the CorMrul Govemmuni omptoyacs posted to the Lakahadwoop ltands lii thts Ministry's O,M. of oven number dated 
Mcitch 30, 1 94, Thoattowaes and lacilitios were further tiberalised in this Ministry's O.M. No. 20014/1 6/13G/E.IV,' 

I E.11(13) rjalerj December 1 • 1988 ar.d were also extended to the Central Government employees posted to the North 
Eastern Cuncii when stationed in the North'Eastcrr, Region. 

2, The Filth Central Pay Commission have mode certain rocoinmeAmJatjoris sugge5lirig further improvements 
in the oiioworicos and facilities admissible to the Contrat Government employees, lnciudriy Officers of the All India 

i Services, posn<J in the Nrth.Eastcmn Region. They have further eccmrnencied thai these may also be oxionderi to 
tho Central Government employees, Including Officers of the All India Services, posted in Sibkim. The 
rocomnmendatns of the Commission have been considered by the Government and the President Is now pleased 
to da.cide as lihlow; 

(I) Toriurn of PosUrig(Doputalloti 	 • 

The pvisions In regard to tenure of posting/deputation contained in this Ministry's OM, No, 20010/63. 
• 	' E,IV iled December 14, 1983, read with G.M. No. 20014116136.Etv/E.hh(B) dated December 1, 1988, 

shall 00ntinuo to be applicable. 

(ii) Wolglitago for Central OoputntlorisfTmniriing Abroad and Cpeclah Mention In Contkiontial Records 
• 

	

	
'the przvisions contained in this MinisIrys O.M. No. 2001 4,'3/03•E.IV dated Deceriiber 14, 1903, road witliO.M. 
No, 2 Q314ft6/66.E.tv/E,fRc3) dated December 1, 1988, shall continue lobe applicable. 

Special Duty] Allowance 	 •. 

• Cenlrti Government Civilian employees havingnAlIIndia Transfer Liabitityia'rrd posted to the spcciiied 
• 	 . 	Territeiies in the Northt'Eastern Region shall be granted thep&I lut') Aflowano at the rate of 12,5 per 

	

• 	
• 

 
11 0 1 11 oriheir basic pay as prescribed In this Ministry's G.M. No. 20014/1&/oo.E.tv/E.11(0) dated December 1, 
1988, but without any ceiling on its quantum. In other Words, the ceiling of As I 000 pai month currently in 
force dialt no longer bôopphicablo and the condi(ion that the aggregate of the Special IDuty) Allowance plus 
Speci Pay/Deputation (Duty) Allowance, if any, will not exceed Ps 1,000 per month shall also be dispensed 

	

• 	with, ether terms and conditions governing the gant of this Allowance Shbtt,, however, continue to be 
• 	 applicable, 

lii teriii.i ol the omdcrs contained In this Mnlstty's O.M, No. 20022/21/66.E,il(B) dated May 24, 1239, Ccnh& 
Government Civilian omploys having art Ahl India Tianisfer LiabiIity and pushed to cervo in the Atidaman 
& Niccbar and Lakahadweep Groups of Islands are presently entitled to an Island Special Allowance at 

• varying rates in lieu of the Special (Outyl Allowance admissible in the Norlh•Eastemn Region, This Allowance 
shall continue to be admissible to the specified rategory of Central Government employees at tiie same 
rates = proscribed for the dillerent,specjlied areas iij the G.M. dated May 24, 1989, but without any ceiling 
on its cJaniturn, This Ahlownco shall also hencIotth be termed as Island Special (Duly) Allowance. Separate 
ordarsirt regard to this Allowanco have boon issued In this Ministry's OM, No. 12(1)/96•E.il(B) dated July 
17, 1018, 	 • 

Attciitlon is nlo invited In this connection to tho clarilicaiory Orders conmained in (his Mm 	trys G.M. No, 
11(3)/t.E.11(0) dated January 12, 190, which shall contlnuo to be applicable not only in respoc of the 
Central Govemnment employees posted to serve in the i'Iorih'Eastcrn flegion but also to those posied to 
serve in the Andamun & Nlicobor and Lakshodwcep Groups of Islands: 

• 	 t, 	 •• 

• 	

• 	

• 

• 	• 	

• 
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 ) pciat  Cotnpoiisato-y AHowaricos 	 . 	 . 

j , Qi'ir 	rui U to revision of thc ratc5 of V3?1OU S':.t 	 Atkvineo 1  such o fliit 

	

/±
? L(:JIitWIIrJw(u1c Q1  OQd CIiimtu AlIuwiio 1  rviul Arau /• 	 Cirit 0t;ilu t till Con1pQnf;(i(o,yIIf,v,oI)C 

It  /r
', ic %,41 1 1ull nto toctIoii.pjj tinvo oIIIw boi &OJiUliTy Iod orwu tisdor kuu bod on thu 

GfJtarflIflQr lt dcijrjrs thu rernIIInondtto(1s l th Filth Cjitrcij i'ny tcIin to Itwu 
DttVDICU$, These orders shalt oppy to iho oIiiblo CrjttujI Covornmjrit oniptoyus 

pfflad In llUtputwJ lAItU In thu NoW ,- c- tistorn Run, Atidu:nn & Ncr 1011111do 
mid.Lnkshnthvoep IuItiniJn duporiin() : 

	1 10  
iituu() 

 of UQf PtIflU 011 d ouUJuci to the obaor,uir.o oI the 	and condjtois 6 riecUd I1w&r, 

;A
:1 

	

	
Siih oF thos employees who are qn1(ted to the SpeaI (DLILy) Allowance or tho Is!and (Special Dulyl 

. 	AitNanco shalt also be onUtled, Iddjtjn 	the SpdaI Cornpcnsato Allowance(s) as adrpissibto to . .•. them in terms Of these separato orders  I 	. 	• 	, 	 . 	
. 

I • ? Central Government empIoyes entitled to Special Corn-
p

t

rIsatoAltowa 	

. 	 .

ices Separate ordes in respect 01 

I
I 

	

	

whh are yet to be issued, will Continue to draw such allowances at the existing rateswilli relerence tothe 
, A 	'nclonal' 

py which thy would have drawn in the applicable pre•revised scales of pay but for the introduction I / 	of Ile 
corresptiding (evised scales till the revised odes te issued on the basis,o thafecommendationsol 

the Filth Central Pay Commission and the Governmentdecjsio1sthereon 	., ,iIj!!J'.I 	 , 	"• 

Tra'ollIng Allowaco on First Appointment 	 I  
The existing COI1CC5$ii5 

as provided in this Minists O.M. No, 20014/3/83.jv dated December 14, 1983 and furTher liberal sad in O.M. 
No, 20014/16/86.Elv/E11(B) dated December i, 198o, shall continua to be aplicabi0 
	 ' 	., 	..,; I'I'.Ii..,  

Trrolllng AItowco for Journeys onTransfor fond t,Uloago for Transportation of Porsonat tIoct"' 
OflTranistor' Joining Tlmo with Leave 	 . 	l 	 , 
7110  existing provisions as contained in this Miniry's Q.M. No. 20014/3/33.E,f V dated De shl Continue to be applicable. 	 cember 14, 1083 

 
(vii)Liave Travel Concession 	

' In lerrns of 
the existing provisiofis as contained in this Minists O.M. No. 200 14/3183.E IV daled December 

14, 1903, the following options are available to a governmcn( seant who leaves his Family behind at tI?o old 
headquaijc,s or another selected place of residence, and who has not availed f transfer travelling allowance 
torthefamily : ' '., /

• .'I:% , 

the government seant can avail of the leave travel COncession for journey to the Home Town once in 
a block period of two ynrs under the normal Leave Travel Concession Rules; 

OR 	 •' 	':. 	', 

in lieu thereof, the governmonl seniant can avail of the facility for hijpselfhetseIf to Ua1a year 
lrtn (ho station of posting to the Home Town or the place Whore (ho family is residing and for the fy 

• (restricted only to the spouse and two dependent child(on of ago up to 10 yo in respect 01 O115 arid 
Up to 24 yours in respect of duughter5J a lso 

 to travel once a year to visit thegôver,nircni servant at the slat' ' , —, '  

These special provisions shall continue to be applicable. 	 . 

In addition Central Government employees and their families posted in these territories shall be entitled t 
I 

 o avail of the Leave Travel Concession in emergencies on two additional occasions during their entire seice 
career, This shall be termed as Emergency Passage Concession' and is intended to enable the Central 
Government employees andjor their families (spouse and two dependent childronj to travel either to the 
hoo town or the station of posting in an em:gency. This shall be 

over and abovo (ho normal cnIitIeenis 
of the employees in terms oLthe O.M. dated December 14,1983, and the two additional passages undr the 
Energency Passage Concession shahibe availed of by the entitled mode and class of travcl as admissible 
unor the normal Leave Travel Concession Rules. 

Funthor, in modification of the orders contained n 
i this Minist's O.M. No, 20014/16/86.E lV/Elf(9) dated ec 

Dember i, 1933, Olflcers drawing payoffs 13,500 and above and lheii families, i.e, spouse and two depondon child1011 (up to 18 yea(s in 
(ospt of sons arid up to 24 years in 1epec1 of daUIiie,5) will be Pnitted to travol by air on Leave raveI Concession between 

A gari a 1 A;z 3 wVi(1i)liaiIabanj,Sjlct3 in 1110 North East on CauIia and vice vorsa; between Port Blairin tho Andarnan & Nicobar Islands and 
CcuUaJMadras and ve versa• and belwoen Kavaratti in the Lakshadwoep Islands and Cochin and vice V 0 Mo. 

I 

'I 



(iitdron EducaUon Allowance and Hostol Subsidy 
Tl 	u.iiny provisions us conloiicd in this Minilcj' O.M. No, 20'i 1 •11!33. E ,IV ditiJ Dci:wirl;r H. 1 ¶fl'1 

continue to be ipplicablo. The i ahs of ChilWn Education Albwmco and Hulul Sutwdy 11wiing bw:n 
.'., rcii.eii in II ic 0partiiieri( of Persot mel & Tainir'j O.M. No, 21017/1/97. Eslt.(A 	viarce s) hm1''J Jmine 1?, 

1 90, the Allowance and Subsidy shall be payblu at the revised monthly rates of flt 1.00 jilid lis 100 
respectively per child 

Runtloti of Govorlimont AccommodatIon at the Last 3(atlon of Posllhcj 	 '  
TI?rj lcIli(y of retention of Govornmnuol occo 'u o(JutIon at the lost talion ol postiny by (ho Conti il Govu, ninei 
eriploycos posted to the specified territories and whose families continue to stay at that station is ovailvbt 
In forms of the ordors contained in the orsh'hiio Ministry of Works & Housing 0 M No 1 203I24I77 Vol '/1 
dc4ed February 12, 1984, as amended from time to time, This Facility shti continue to be nvailablo to the 
cliViblo CentiI Govcrrnont employees posted in the North't.astctn Region,' Andarnan & Nicobr Islands 
urd Lakshodweep Islands, In partial modification of these orders, Licence Foe for the accommodation so 
reined will be recoverable at the applicable normal rates in cases where the accommodation is below the 

• typo to which the employee is untitled to and at one and a halt times the applicable nomal rates in caz 
where the entilfed type of accommodation has been retained, The facility of r(ciition of Govcsincr,t 
aommnodaI ion at the last station of posting will aso be admissible for a period of three years bryond th 
ncrmal permissible period for retention of Goverr:ment acconmodalion prescribed intlte Rulu5. 

Hcuso Rout Allowance for Employoos In OccupaLlon of Hired PrIvate Accoruimoclation 
The orders contained In this Ministry's O.M. No, I1O1C/1IE.11(B)/84 dated March 29, 1034, and (!xtflnde(i in 
th Ministry's Q.M, No. 20014/1Q/36.E..tV/E.Jl(B) dated December 1, 1990, shall continue to be applicable. 

':. 

(xi) Retention of Telephone Facility at the Last Station of Posting 	 . 	• 

As provided in this Ministry's 0.M. No. 20014/1 6/B&-E.IV/E.il(B) dated December 1, 1906, Central Government 
• ' 	employees who are eligible for residential telephcr,s may be permitted to retain their rsidenlial telcphonn • 	P 	

• 	atiheir fast station of posting, prpvided the rental and all other charges are paid by the concertiedemployces 
Ihumesalves, 	. 	' 	, 	. 	 . 	.• . 	. 
.,• •. . 	 .. 	

. 	 .. 	 :' 

(xti)Mdjcf Facilitios 	 . 	. 

Families and the eligible dependants of Central Gove:nrncnt employees who stay behind at the previcu 
stations of posting on the ornployuus being posto-d to the spuciod territore shall continue to bri oliyiblu to 
a40i1 of CGHS facilities at stations whcre such facilities are available. Delaied orders in this regard will be 
issued by the Ministry of Health & Family Welfare. 

3. The President is aIs pleased to dcide that tiics orders, in so far as they relate to the Ccnlri Government 
e(1Iployees posted in the North'Eastern Region, shall a!s) be applicable rnu(alismmuandis to the Civilian Central 
Govemnint employees, including Oil icers of the All India Services,' posted to Sikti:n. 

4, TIose orders will lake effect from Auçjist 1.1997.  

5. Iriso far as persons serving in the lndianAudit anAccounts Deparimerit areconcemed, these osders issue 
• 	aIer Con9jI(ation with the Comptroller and Auditor General of India. 

6, 	i- ndi version will follow, 	 . 	 • 	. 

(N.SUNDER RAJAN) 
• 	 . 	 S 	

joint Secelary to the Govemmernof India 

To 	 . 	 .. 	
• 

All Mhistries/Deparlri)ent of the Government of India (As per standard Distribution List1Th'':; 

Copy (with usual number of spare copiesi Fcrwarded to C&AG, UPSC. etc. LAs per standard Endorsement List) 

Copy also forwarded to ChieF Secretary, Andaman & Nicobar Islands and Administrator, Lakshadwecp. 

VY 
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i$ to DG (ir" 	•iS 1c: I)(\\. j )1)I 0'I4)  

lII 	( :Irc, l 	1i.T M:dr 1(c'F 
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R;ilhu KKiri, 	WR 	l±iddo I. 	. GE (\ DdUü 

:1 	:•• 	Il 	 . 

I 	11is-265091 Shi  
Sinh, AlL B. 	 - 	GE Umroi 	-..•-.-... 

MES- 169264.. SItu 	(I) U) 	AUE EJM 	E.V • 	 Acri All E/M 	'1c!ianiur 	GE El' Jodhpur 

	

(v) . 	Mi-l27U49 ht - i 	UL(I)(') 	AUEU/j 	, 
NI 13 huam, AE J3/J, 	'1 ci, 1mw 1 	 01' Goh,ond. 
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?'lw t1y,  1)5, ,\ 	t)"R 	 Oo)lfldl)tU' vfl-iC, 

(flh) 	 lui 	(,U (I.) (Ainv) 	SO3 1  CE (N) 	1V 
111,1sahait MC, Al 1341 	Poil 11 Itir  

(ac) 	• MES- I 4491 	Shri 	GE (.\fl. 	AOE R/J, 	LV 
Raju ANT, All B-IR 	13oae 	.\GE (I)Chiuy }iilis 

(d) 	MES-.l 63 	Hhzi 	(1 	 A(', E i , ', - On   
L(P Hatoij, AlL l-,'t\ I 	(Not th) JlareWy 	(i} (S) Mecrut 01 .03.2U(;, 

	

• 	1ES- 157059 SIiij - 	GIL 	 GI(P) W cliamura 	-: I 	lJth'mt Al 4/t\1 	'0i \\'dhip1 	 tq A(  

(f9)

MFIS'-NYA 	 C 3 t/M CF,\GE ( 
);i Ii;n;yan, kE1 EfI"i 	)al;ndlat- 7.ciic. 

• 	2. 	L)cpi turcri -j- v;,1 ot ihc oftrs wW tf c tcp()tl(j to ih.L 1 IQ LiflIM 	A01 1 7M13 Civ by 1: Ic 	
h u, Iclie\iI!g/Icccijfl w1il on tile day of Utcr SQSr15 A 	 • 	 ,.; 	

/ 
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I 	
Cabinet Secretariat 

E.A.Sectiofl) 

	

Subject;; 	Special (Juty Allowance for Civilian employees of the Central 

1 ,qiycrnment serving in the State and Union Territories of North 

Region- regarding. 
I 	 - 

• 	1 
• 

SSBDijoctOrat0 may kindly refer to their UO No, 42/SSB/AT/99(18) 2369 dated 

.31.03.2099.0l the, subject 1 ntioied above. 

•I The1p1of doubt raised by SSI3 In their UN No. 42/SSB/AT/99(18) - 5282 

dated 2.91999 have been examined In consultation with our integi'at Finance 

• ••'d MiiiLi5trSr of. 
Finance (Department of Expenditure) and clariflcatiOfl to the 

pomts doubL is giv..n under for information, 	
ion :! 	 gu1d4n(e and nccesbarY act 

• 	 I'..' ....... 

• 	.1).. The Hon'ble Supreme Court in their Judgment 
delivered on 26.11.96 in Writ Petition No. 794 of 

i.'. .' 1996 	at civilian eployees who have All held th 	m 
• '. 	India transfer liability are entitled to the giant of 

SI)A on being poRtcd to any stalion in the 
N.E.RcgiOfl front outsidc the region anti in the 

ibilowing situation whether a Ceniral 
Government employee would. be  eligible for the 
&ant of SDA keeping in view the clarifications 
issued by the Ministry of Finance vidc their uC) 

No. 
a) • 	A person bclonW 10 outside N.E,RCgIOfl but. he is No 

• 	: 	•. : 	
appoiiitcd and on first appointment posted in the 

N.E.RC0hl' after selection through direct I 

'1 
• recruitment based on the recruitment made on all 

• :' • India basis and having a conunonjcentraW ed  

	

: ' 	• 	
scniont list and All India Transfer Liability. 

• •b) , 	An employee hailing from the N.E. Region No 
selection on the basis of an All India recruitment 
tcst and borne on the Ccntraliscd cadrc/scr\'iCC. 
common scnioiiy on first appointment and 

• 

	

	 posted in the NLRegiOn. He has also All ludi.i i 

Transfer Liabilit 

	

• .. • 	ii).,. 	An employee belongs to N.E.Regiofl was No 
.1 • • 	a ointcd as Grou "C" or "D" cm )lovcc baeI__ 



/~ 04) 

 
JI 

e4— 7c;2i 
çtf : 

/ 
I 

:A 	 I 

/1 i 741 
 

"UM 
'oSSS 

k- 
on 	 when .thC1C were no  cadre 

rules 	 to grant ol: SDA vide 

Minis 	 OM No. 20014/2183-E.W 

f I d: 20 4 87 read with 0 M 

	

:/ 	I • • ' : 	 ' 
.2OOj6)1 dated 	1,12.1988) . but 

£ d! 	I 	subsquth postJadrc was centralised with 

t d 	I 	conukQnj/ emonty , 
jist/promotionlAfl India 

47 I 	TrasfeL4'i11tY etc on his continuing in the 

w I 

	

	. 	
•: N.ERepn 1g1i they can be  transferred out to 	 S  

V 	I 	• •.:3 	th;tthclo theNERc&on having All India 

	

' • 	

i'ransfer;Liability. 	; 

	

•. 	
ili) 	;An'e4.1p1oyC9 belongs to N.E.Regin and YES 

(I 	
subseentlY. pstcd outside N,E.Region,, whether 

will4be eligible for SDA if poskdJtransfefled 
to¼ N E Region. He is also having a common All 

t: T 	 India seniorityand All India Transfer Liability 

An einployce itailnig fiom NE Region, posted to YES 

NThregion. initially; but subsequently transferred 

	

S 	
out of NE Region but rcpostcd to NE Region after 
somelxno serving in non NE Re on S  

The MOP. IDeptt. Of Expdr. Vide their UO No. In case the employee 

11(3')/95-E.lI(B) dated 7.6.97 have clarified that a hailing from NE 
mere laue In the appointment ordai to tho affect region 	is 	posted 

that the. person concerned is liable to be within N1 Region he 
0  ,transferred,anywllCrO in India does not make him is iot entitled to 

eIi,ib1cfór the grant of Special Duty Allowance. SDA IUI he is once 

	

• 	. . • Fordetqnninathn of the admissibility of the SDA transferred out of 

toany 1Ccntral Govt Civilian employees having that Rcgion 

&JjIndia/Tran8ter Liabthty will be by applying 

	

/ 	
(tests (a) whether recruitment to the S civic/C adi e 

I 	iPost 1has been made on All India basis (b) 

	

' 	

whethr promotion is also done on the basis of 
• 	All India Zone of'promotiofl based on common 

S 

S 
 Rènicflityfor the service/cadre/post a.c a whole (c) 

j .thecase of .SSBIDGS I  .j,•. there is a common 
tccrutincnt system made on All India basis and 
promotions arc also one on the basis of All India 

: • M' Poniflpn 	nrity. Based on 'the above 

4f cntenaltests , 
all employees recruited on the All 

4J 
lIndiabasis an4  having a common senionty list of 

basis for promotion etc are eligible for 
: ,tho graikt'OttSDA iITetJpCCtiVO of the fact thiiil the 

, employee hails from N E Region or posted to 
• ' 
	 N.E.Rcgion from outside the N.E.Rcgion 

vi); . 	 Based on point (iv) above, some of the units of 
SSB/DGS have authorised payment of SDA to 

	

S 	 . 	 othà employees, hailing from NE Region and 

S 	 • 	

postd within the N.E.Region while in the case of 
others, the DACS have objected payment of SDA 

• 	 I 	 S  

It has already been 
clarilied by MOF 
that clause in the 
appointment order 
regarding All India 

1•'-' 



YI 	 _ 

J
IV 

O 	......ha  cmpthng from NE Region and posted ' 1 j  within thc:NE Region uTespccvc of ,  the fact that their" transfer liability is AU India Transfer 
$y 
 j 

'1 •j LiabiUty or, othorwf. in such cases what should / L :the nonn for payment of SDA i.e. on fuffillin the 
//  criterja of, 'AU India Recruitment 'l'cst & to 

promoijo ;of All India Coinjo Senioiity basis '. hMig fledc all the employees 

transfer 	Liability 
does not make him 
oligibjo for gum of 
SDA 

"/ 

- 

VU) ,
'J IWliethcr thcpayjnent made to some cmcs Thc payment made hailin,g frdm 

NE Region and posted in NE Region to employees hailing I beTecovered after 20 9 1994 ie the date of fiom NE Region & 
: 
'1I decision of the Hon'ble Supreme Cowi and/or Posted in NE Region ' 	

whether the payment of SDA should be allowed be revered from the 
to all employees including those hailing from date of 

its payment 

	

' 	
j:, N.E.Rcgjon with effect from the (late of their It may also he added a

ppohin1tifthey have All India Transfcç that the paymciit 
• 	

jl' 

Liability and arc promoted on the basis of All made 	to • ,! 	. India Common Seniothy List, 	 the
ineligible employee 
hailing from NE 
Region and postcd in 1 

	 NE 	region 	be i• 	
recovered from the 
date of payment or 1i4 	• 	
aIler 20th Sept,, 94 

Oil ':iv' '  or  
17 i1 issues' with the COflCUffCflOC of the Faicc Dij0., Cabthet 

	

• '. ' :j 	SCCrCjat 	No. 1349 dated 11.10,1999 and Ministiy of Fin cean 
• 	

•' I.' (Expendie)'8 I.D. No, 12O4ffl) dated 30.3.2000. 
:! 

'•' 	 '':: 	
'_ 	 '.;'' 	

Sd!- 

	

; 	• i• 	
,• 	 Ulegible 

, 	
1 	

(P N 
DIR.ECTOR(SR) • 	

! ShtiR.S.Bedi,'Dfroc0pc 
SIUiR.P Kureci, Director, SSB V. 
	Bixg.(Retd)GsIjl,) IG,SFF 
"4. W Sluj S.R.Mehr, JD(P&C), DGS • 	 •'• 'I 

	 5,' 	Shri Asliok Chaturvjj JS(Pers),R&AW 
Shñ 	Director of Accøuts DACS p 7, '; Shin .T.M.Menon, Director Finance(S) Cab Secit, 

	

8. • 	Col. K.L. Jaspal, CIOA, CIA 
• 	 • I. 

' 	aSec, UQ. No, 20112'99EA1 1799 dated 2.5,2000 	 • I 

KI WI 

•i 	 • 	 •.• 	 ' 	 • 	 * 

c: r: 

f';i'':" 	".Th:'f 	
• 

• • 
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Ori91,i Api 1 ciLion No 56 of 2000 	 I  
Lo o 	dOCIUjQi : 

-V 11  is the  19th dy Of March,  2001. 	
,. :• •• ': ' 	• 

f - 	 ' 	 ". 	 '. . 	 . 	

CI. 	. 	 . 

I. 	• 	• • \ 	. 	 •, •,•, 
I. 

HOn'blo ir. 	$ Jutice .N Chowdhury, tVlce_Chairman 	
4 

i 

I 	• 	 ,. 	 ,. 	 D 
r 	lon'b1e Mr' 	K Sharna, ember 

 XA 

I 

  zo j U M a r., 

., IPA - 	 ic e 	the 	puy Di r oct or ,, 	 t'  

	

Xntelljgence flureau, 	 , 

I 	

: 8+*U3 	OadIGUWahat12B & 16/ 0r8.'1 jt

7.1 
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Advocate Lit A .  Ahmod 
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I 	

1 	( 	
v1 ru- 	I 	 1 	

1 	

1t 	

•I 

1.'Union °1ndja,  • 	
L (

QfltQd by the Secretary to the.. 	.. • 	Y',' 

Cover 	

Miniatry of 	
I 	 . •. 

!ici 	Ai&ir3, NorthBlock, New 	 • 	
,I,, I 	 I 	

I 
14 	

The Dreccor, 
• 	., ,. 	;• 	ifltellige 	BUe, 

North Slck, New Delhi. - 	. 	
•: 3 	

inc Deputy L)irector, I 

 SULidry Inte1lgence Bureau, 

t  Guwhat28 

13y Advqcato Mr. A Deb Roy, Sr. 
 

It 

• 	. 	,•. 	. 	. 	 • 	..•• 

I 	

' 

I 	 - 	2 	 I 

' 	r't 
I 	 III 	J 

The applicants are OnO hundred and 
8xty eight in number 30rj9 	

und- ehe Doputy  
fl Leul 	

Director, 	Subidiry 
ljcjer1ce Bureau, in difrt capacities 

	like Lower D1 V 4 31011 Clerk, Ajstc 	Stanograplic.r. Security A3i 
ACID_I 	 t nt, 

	

/C, P.S, 	JO-11/c 	
OLfic, Upper Divj3jQ 

tc. 	
'Iheir grievdflQ is comm 	

in nature claimj1 

pocjj Duty Allowance (herejnter referred to as 
SDA) 

Payable to the Central Govornmeiit 
em P l OYces Serving in the 	

. North EaLern Region. 	
By now the i3sueis involvCd 1 

	......• 	• Settled • on the basis of nurnezous decjsj0 
	

of the Supreme  

J ) 

	

- 	I 	l 

	

• 	. 	
. 	

•.;•••T 



I :, '. 	
" 	

•,:.. 	• 	

. 	... 
••••%,.. 

./.•I.: • • • 

	

	
, 	 . 	. 	 .—.---. 	 — 	 , 	

••:,. 	 • • 
:. 	• 

_ llCQUrL Il)3t)u%ttLy ( aied  by the dpArrnerlL 
/:.• 	

(A.I 	Sccior) 	c1ifjod 	the 	'tor . 	 . 	

, 	,1 	, 	

: • 

r : •. 	

dod2.5.20o0 Tho'cjvjjj 	Uinp1oyo0 who 

	

1: 	. 	. '. 	• 	 : 	. 	. 	 '. 	. ' 	' 	 . . 	 . . 

	 ... . . ; ." . • •4 fl 	. -.j 	 •', , : I 	' 	 nd 	Lnj0 	 ty a 	OflL1t10 

	

ro 	
ap , of DA S 

I 	. 	 ,; 	•. 	,, 	:..' 	• 	, :• ,. 	 ; ... 	 .. , 	. 	-, 	
V 	. 	• •. ,, : 	.. 	•. 	• : 	. 	.,.. . 	: 	• ,. 	- 

• t 	, 	, 	 or,  g 	 - 

	

[.. 	.., •'on'being "POSt1flg.to.any 	tn•1 	the N 	O9Ofl;om 	
.,. 

	

— 	 4J 	
1 	 I 	

II 	't 
7 	J 	OUL3dU Choogion 	employee h1li9 from Jje 

 
f,  

	

'L 	La3tern t'Ron 	Qlected on 	he 	bas 	o 	all 	in 
Lfll

, 

  
i: 	

rCCrUenL ' te8 	nd 	borne 	on 	the 	centrad , 

. 	. 	
•'s • 	r 	, 	

g 	

, 	•. 	. 	 . 	. 	. 

 CdrQ/srvlL 	
c 
 CORIHIOn Sen1orty 	On txrsL a p 

	

 POint inent, and 	3 

. 	•: 	. 	. 	. 	! 	. 	 . 	 . 	. 	 . 	 , 	. . 	. 	, 	 t 	. 

•: 	•PSLed il l ,  the N.e. rogion p
c30  isOntit1d for the 	. fle o 	she would 	antit l ecj to SDA 

-'•M.• Poated OUt3jdC 'NE 1(e9ion  on 	
flQmIoyec tj 	' •rorn N 

	

t 	 - 	
( 	

' 
:  

	

! 	
reposted to 4 NE Rçjion wou 	buefltjL1oto 	' 

q 

DA. 	 ... 	,. 	 . 	. 	 ., 	 • 	. 

- 	 . 	

• 1 	 •'. • 	• 

I 

I ,.II, I 	roin 	the 	matoL 11 - made, I 	 s 
	

.ç 

	

• 	: 	 .. 	- ........ . 	 • • 	 ••• 	. 	

: • 	
9• 

\rI 	PPl c a t 	5v IthfriCUlt 	for 	the 	'1Ufl4 	
I 1 7  

I 	 • 	 - 

deLem/ova1uat 	a 	rI to 	atUrQ 	of 	P?JL,ng 	Qach 1' 

i• 	 •., 	I. 	-. 	 ., 	 .. 	 . 	,. 	.•• 	 . 	.. 	-. 	

,. 	:• 	.' 
'd.vju1 I applicfl 	

I 

In the Crcum5cances 
Upon heng tho' burned 

, Ahmod for Ihe uPPI 

	

• 	•.•• 	
,. 	: 	• 

4. 	
• 	 I,- 	 • 	 . 	

. 	
• 

• 	 . 	 - 	

• 1 •••,, 	-. 

counel 11r 	A 	
Cunt 	aid t'1r 1  A Lob loy, 

I 

 
I 	 ene 	r. C G.S.C. we are of the view chat endlof 3U3tjce 

- 

	

'r 	 • 

wU be rne 	a direction 8 i85u 	to the 
submit 	lndiviththl 	r e P r~0 43 12r, L a L i oil 	before 	the 	ConCerned 

 

• ' •.i: 
• authority nrati:g the factual postion. Accordingly: d1t. 01

0 applicants to make £ndjvjdual 
repro fltatjon within 	

a period of. one month from the dto of receipt, of 

	

' 	• certifj.copy.Ofh. order. The respondent5 on receipt of 
3uc, 	

Consider the same in 
ed from time to 	

the light of the Oz i 	• 	
time more Particularly on 	ho baa!3 of':' 

.•1 
e 

Clac i fication 	issued 	by 	the 
• Director(SJ() 	Cbiflet.. 'art 	dated 	2.5.200 	with 	the 	COnCUrCIICO 	oL 	tho.' 

••; Ui VjO 	 ey  as  P0331ble at an y rtte within the 	•::. 
.1 

	

CoI)td ..... '•,. • 	
•..- : 
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	- 	' 	. . . .. 	. 	. 	. 	 ., 	. 	. ..,. 	

: 	• 	• 	-. 	• 

'- 	

p eL
odOfttwo month5 from the date of recept of 1fld1vdua1 

/;;,' 	' 	rePrC8entatlon from the aPP1Cant8.  

	

iThappIciatjon3°dpo3ed of aCCorthng
'  y 	here IcJ 	

shail however, no oLder a sto co3 

- 

I 	

d/ VICC,CHAN4 

M3C 
•!I\ 	

. 	 I' 	 . 4. 	 '1 	
•I-'. 	

:,. 	 •. 	 . 	 ... 	

. 4 

• 	 S ... 	 . • j • 	 • 	 • 	 • 	

• 	 .4 	 4 	 * 	 • 	 • 

/ 	

- c Cop 

• 	
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 LLd 	

I 
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• 	

4 

t3oction Offl.Cbi (J) 

•--Ujt . Tr l bu fM  • 	 •' 
 conval Aduh.,. . 

•4 	 4 	 • 	 - 

I 	 '• • 	

. 	 h 	 - 

:., 	 .''L' 	 •, 	
:' 	1b inz 
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I 
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- -..........•: 

	:i••i. 	
' • 	

_''• 	••; • 4L,'.. 	. 	•• 	• 

• 	• 	 • 	 S  • 4%,J 

S 	 . 	 S 	

• 	:;, 	 - 

4 	

4 	
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I 	c)riin.l J4jplic.tior 	 1. 	I 
/ 	 liic. Pzt.jtjon 1c. 	 / - 	

COtrpt 'ctjtj..,ui o. 	 / 
I.uv.L4w kpplicitlon 

I'cant(u)L 

P. fl 	' 	¼ 	• -___ _.._L... 	. 	. 	 ... 	.. - - I  'pP1iflt( ii)  

, 
IVICUL( 	or th. i(4..ipQnUurlt( rj) 	Oc".çC - 	

- 

, 25.4.2003 	
HoaU Mr. A. Ahid1 loarned 

counsul 	Lor the dPPlicant abd ajo Mr .  
A. 	oh Roy, lrnod Sr. C 	C. 	for thu c ,•. 

•,J 

The C0ntrOvQry Pertains to in 	

of Spo laXDJtY A,11 1 owinca (uA) 	to 
tho Applicant. The 	)oItuent5 In Its 
written 	 ContnnU 	that S.\ Is 
aumjj.oXe only to the Civilian 	np1oy- 

e3 postcu from 0 
ut sidcthe re1on dnd. 

not to othca. 	AjmItt thu appl ICant 	t 
who bojjrxjd to North rast 	flj Eon wn 
nitiiy pstuu at 	 nU by 

4 
ocur 	 0 . 3 .l9g 	the appXjnt was  

at Cuwahtj from SIX 	in. 'Vlterslroro 	

as pur mftorandum ivauod by  
the Cabinet Socretariat dn 	nployuu 
hailing 	from 14.1. 	Region, Pjtod to 

., 	'-. • .• l• 

' 

• 

I 	 • 	 - 

•; 	, I. 	 -• 

I.l 

, 	! 

1109 ion Initi a l ly but uboquonty 	
9I:. 	 • •.: 

transtaCrod out  ti.E. 
R091on ALter ono- 

in non N.E, R eg  Ion As 4 
O"tit lOdSUA. As A matter OL Lact thø ro 	

ait 	the aaMe In tho 
wrAttenatatQfloflt and ASoQttCd that in  

later 

: 

On In tnc light of ,  the obaorvatiøn 	 4 
 mo in tho SWffiynuwg in torms of tho ' I 	

Supro CourtJudgment The aforento_ 
	

-fl .,. 	4 	
nod Cuflsidoratio 	aro t(tally irreXeva 	

'# 	•.t 	• Th nt on the £actd 31tuatj0 	in the 
context of thu UOcjsIOns of t hk'Central 
Govt. The iMpug, 	

dCtIO0 of tile 

-re"onue"Sin with iUin the su dü 
to the ap)ticant and vonsLqu..;j_t reeovary 

of thu sane Is thus unsutajb1u in 
1 ow. 

its 	%.LCcutta15c 	41IJ Iti thc 
iij. of the thici J&ufl ruIrJor..j by tho 

/ 	 Tniounaj the 	
(jC* 

I' 	nO.ALR/CC1IH/2( 
2)/2J02/6d3u34  

09.1.2032 	 by the 
Cnt Icj. 4 	thui rcr a ,ju a: 

if 

Co nt. - 



/ 

• 	 .•. • 

25.4, 20Q3, 

A 	Lbr uponrm :r:d 

• 	 - 	
forthwith, 

The pp1icatjon j; ciio.i 
\'tfl 

• 	
No order as to CO5tS 

- 

/V1CC Cii, 

1-C trii: Coji, 

RI1qff 

Oflr (J - 	
T%Th "i•:;:c 

v;I 

• 	
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:PPC (  
h.1 	 . 	•,. 

• • -I  

/1 
3pQflUOflt 	

() \\•_( 	Q 
dv000tof0t 	ho Applicant  

ii 
I 

.dVOOtuf0 	tho 
- 

• 	. ,3 	2003 	ProoQntrhn )on'blu Hr 	uutico 
I  ChQw(jhU 	V1ohjn0 

• 	 • 	 •• •• 	 i.,. Thu ieue relata to 

of3pocialIity Alluwnncu (A). The • 	1.•.• 

• 
1' 	1 

applicanta are 25 in nwbor wjo weo 

• 
•iio 	 0 	 • 
o 

working group 'C'and 'W 	dre ill the • 	.  

• 
CanLoun dtoro Dmo, 	Hinrj 

• 
I 	)I 	 1  

UV 	Afld OycuPt Applicant )0.9 w1jo W08 ) 	:I 

tf 	•' 	L 	 • 
pOtQd at Port flair 	ntaon Store • 

• 	• 

• 	Department 
 

at,  the tna of Liling this 
appi. ice.ion. 

(t 	 C 
$ Cunidsjrlr 	 t the 	naure of tu 

• caunu Of action And reLief nought for 
• 	• L 	. 	J/ 	 •Y..; 	\ 	J.• 	•: 	.c ji 	f e,:. 

the Applicanta 	wore 4110WOd tO aspoU S O  
• 

i 	\. 	\ 	•. 1/ :Jf 
 

JI 	I •'." 	\ 
' •thoir cauno in 	 8inlo application 

 under flub 	4(5)(a) 	of the Central 
tifliatrativo Trbunal 	(P:ocodu) 

1905. 

Vi 
• 	\\ 	• 	7 

According to 
7/1: 

.1 . 

thOy WCU 	r\U 	in, tu 	u 	$iOcafl 
du 	dltad 4.i2.13• 	l.i2.i) 	.nd • 22.7.199cl and th 	u.iuo was nought to be 

•••• 	 - ntopud whoroun the appilcenta movod 
this Tribunal by. the O.A. • Ord:1 ; 	 ., 	•• 

I • 	 Th 	e3fldontn auajttod 

j•, 

• 	
• 	• 	,-. 

•• 	flA 	 • tQ' 	1 	
• 

• 	• 
wttan 	411 0 	And Contended that in 

Ii.t(: 	V. •i 
view of the dacjnjon rondorod by the 

,1 	I. 	J$14 	jIt •,$J. 	• 	• 	• 	 • 	
• 

upri-uo Court in Z. Vijayn Kumar and 

J 	• 	I 
Ora. 	And ii);o canoe the Hinh,jt 	( 

lAnce luuu..1 ap2ru)ri4to dlrectjo, 
I for 	Aroprjato mO43uru in r.Iqard 

• 

Ij 	J. 	• 
• paY.$Uflt of SUA vide ccunjcntion dated 

2 9..20Q2. Ao3rLLng to the • 	.•m 	us . SUA i 	anio.jbj0 only to CiVilian 
• 

• 

• 	 * 	t 	1 

I 
• ('"'pboyOoe pO3tOd £ro 	the outujo 

: is 	ni 	. 	j 	ç 	••. 	• 

	

• 	
•i 	

• 

roglon and not 	The docjon 	f 
•.a. 	

': 	• 

the 	upr'. 	C  u 	in U.C. 	. 	Cr 	. • 	. 	. Sh. 	. 	ViJya 	 0r. 	).a  
• 

It 
was Also mentioned that 

• 	• 
F 

I• 

3 DA 
would not be payabl0 merely becauae o 

• 

•• 	• • 	. 
a ClAuno in the aPpolntnOnt oer 

• 
re4tjto All India Trnafer Liability. 

• I have hrd mr, M. Chana • 1O4L1J Counnul 	for the appl icant and 
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•'.' :A0 	 — 	 A 
£ 	 I 
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$ 	 )36 2003 alo Hr, A. Dob JUy, iurn0d Sr.  

'"'' '\.Yr 	 • 	 C.t.,S.Co for the 	uop..inUuflto.Lt 

lI$4Jth, 

	

t.' 	t 

/ • 	..i 	;,'• 	.•. 	. 	 In viuw oI tu klociLsiull 

1.! 	 LLIUU1..0 Dy thc (.)UrtJ 	t.hu 111attur 
J. 

oL pyunt of SL)A .Lo.no lonçjur 	-' 

uZOlVc'-I 	OLTh1Ily, 3L)A is jtJnj.jo- 

I' . 

 

QW 	 jDlO to thu employees posted At 
Ic 

/• 	c. j .j .)t! j 	( 	 t4ortL8ttirn re9ion frorn the out- 

• L 	.. 	.1 ... 	.. 	• 	id.o rion. A g  a matter of fact,. 
F 	. 	.. 	i7•, 	i 	 . 

 

the oaiIo wao clarified by tho 

C&.)jnot SecretariAt (I...J. Sect.jc,n) 

'J 	LIi3t.i ri 	c 	
VILtO CLL) 	OOtt UO No 20/12/99 

j-1-199 dated 2 5 2000 Thoru j 

	

Q 	' 	. 
no di3putu that t1ot ou'oLficor •r 

,I 

 

who bJlon9 to 14 r.. Rocjlon, ui.Oqu.- I  
I • ., 	• 	 I .4........ 	. 	• 	. 	. 	.. 	. 	 . 	.. • 

- 	L. 1 	 nc.ly potd f rom the ouL.91c10 ruion 
• 	

• 	. 	. 	 ,.. -";• 	 ruve aouuflofl AU. India Seniority and:' ...; 

iU. XnUa Trdnstt.r LiabjliLj arc 

, 	\t. 	 LJ.igiblu for the LtJ 	As IJur minO- 

£IndWR mnQflLLOflt.d above th6 applicun-

ts arc d130 e.licji&>le for tho'SD.k 
' 	 1 he applicant3 wcr either po.3tod 

-
.i 	 torth East,on puDlic intoru.jt. or 

	

£2 	 ran9ferruu out troin North East anci,..' 
• 	 J• paotod out who wuro aubuequontly,  

	

• 	.• . 	 r>outuU in N.E. 	cjion. The 4bOv 

comirunication clarified and rosolvod. 

LIt3 iszuea in £VOur of these 

d. 	:- 	 g plicmnt3. In the circuiI13tancu1, 

i 	•. 	. 	 it would not be aproprlate to clerly 

• 	. 	Li- 	. 
• ç 	 . . 	 tnu claim of the applicants. 

	

, 	...• 
I' 	 . . .

• 	•.:J 	tI.. 	
:;; 	. 	 Accorctin9ly, the aj,pljcatjen 

ND 

ia ajowud in the 1.yht of the 
)4\J't 	e•r - 

•: 	.•; 	j 	iry,'' 4- • , I 	• 

.1 	. 	.4bgj2 is 	 . 
'4fl TLPIi 	t 	1 •i 	- ';Iy 	. 	. 

• 

I •c 	$I.. 	4 

i•' 	. 	. 	• 	. 

• 	•. 

•1• 
• 	I.. 	I 	• 	.4j 
• 	. 	•• 
I; 	 . 	••-. 	. 

I' • 
• 	• 	• 	• 	.  

dociazon of this i3osIch in QA. ho. - 

i/200 diBpoud on 12.9.2001. 

Tho Application is allowed. 

No order as to costs. 

£c/VICL 	r;r,u 

( 9 TiFi2i TRUE C2F( 

•:1i'2 	Jirt' (J) 	•. 
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rgino1 J\Ppl003tlon No:- 3 07 
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rtet Petit )Ofl No. 

pp1ecotin  

1.;. 	ui the pplcant(s 

Nalwa of the hesoondant() 	5 

Advocate for th 	1ecant: /?r 

ivocato for the Respond at: 	C 	$

11 Nlites of the Hegjst d 5t e 	 u1 er of the Trih un 1 	- 

17.2.2004 	Pre9ent: Uon'bleMrK.V.Prahladan, 

By 	this 	applicatioi 	the 

applicantS have claimed Special (Duty) 

Allowance (SDA for short) on the 

strength of the Circular No.20-12-1999-

EA-1-1789 dated 2..2003 of the Cabinet 

Secretariat. 

t 	
Hoard Mr A. 	Ahmed, 	1ernod 

counsel for the applicants and also 

perused the application. On hearing the 

learnad counsel for the applicants and 

- 	 di6po:: of, 	appiic:ion with the  

following direction: 

The respondents may regulate the 

payment of SDA to the applicants In 

terms of the Circular dated 2..2003 of 

the Cabinet Secretariat on SDA for 

Civilian employees of the Central 
ovorriflont in the States ot N.E. Region 

and Union Territories. 

	

te bre true C2i, 	 The respondents are directed to 

complete, the above exorcico within four 

woekS from the date of receipt of the 

ordur. 

The O.A. is accordingly disposed 

Section OffIcer (j) . 	 . 
C.A. Tj  G 0W4 114 TI hA NCH..... .. ..  

	

Guwahati7VOOS 	 . 	. 	• 	
( K. V. PRAHL.ADAN 

• •, Administrative Member 
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